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The following Bill was introduced in the Andhra
Pradesh Legislative Assembly on 24th March, 2015.

L.A. BILLNO. 3 OF 2015.

A BILL FURTHERTO AMEND THE ANDHRA
PRADESH MUNICIPALITIES ACT, 1965.

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty -sixth Year of the Republic
of India as follows :-

1. (1) This Act may be called the Andhra Pradesh  Short title and
Municipalities (Amendment) Act, 2015. Commencement.

(2) It shall come into force on such date as the
Government may, by notification, in the
Andhra Pradesh Gazette, appoint.

2. In the Andhra Pradesh Municipalities Act, 1965, Amendment of

in section 43, in sub-section (1),- B e
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STATEMENT OF OBJECTS AND REASONS

Section 43 (1) of the Andhra Pradesh Municipalities Act, 1965
provide that the monetary limits specified in the table thereunder for
making a contract on behalf of the Counsil by Commissionerand Com-
mittee consisting of the Chairperson, Commissioner and not less than
three but not more than seven members, chosen in this behalf by the
Counsil.

It is felt necessary to revise the monetary limits of the authorities
for making a contract including administrative sanction for works of
contracts to expedite the execution of works in Municipalities as in the
case of Municipal Corporations. Further, it is also felt necessaryto  in-
clude Nagar Panchayat under the category Third Grade Municipalities
for the purpose of empowering the Commissioner / Committee to
sanction the works.

Accordingly, it has been decided to amend the said Act suitably.

The Bill seeks to give effect to the above decisions.

Dr. P. NARAYANA,
Minister for Municipal &
Urban Development, Urban Water Supply
and Urban Planning.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Cluse 1(2) of the Bill authorizes the Government to issue
notification in respect of the matters specified thereinand  gen-
erally to carryout the purposes of the Act.

As such the notificiation issued, which is intendedto cover
matters mostly of procedural in nature is to be laid on the table of
the both Houses of the State Legislature and will be subject to any
modifications made by the Legislature.

The above provision of the Bill regarding delegated
legislation is thus of normal type and mainly intended to cover
matters of procedure.

Dr. P. NARAYANA,
Minister for Municipal &
Urban Development, Urban Water Supply
and Urban Planning.
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MEMORANDUM UNDER_ RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE ANDHRA

PRADESH LEGISLATIVE ASSEMBLY

The Andhra Pradesh Municipalities (Amendment) Bill, 2015,
after it is passed by the Legislature of the State, may be submitted
to the Governor for his assent under article 200 of the Constitution

of India.

Dr. P. NARAYANA,
Minister for Municipal &
Urban Development, Urban Water Supply
and Urban Planning.

K. SATYANARAYANA RAO,
Secretary to State Legislature (l/c).
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